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THE VICE-CHAIRMAN (SHRI SATISH 
AGARWAL): So, I see that the consensus in the 
H'ouse is that the copyrigt (Amendment) Bill be 
disposed of fist. Now, Kumari Selja to move the 
Bill for consideration. 

'
 
i 

The Copyright  (Amendment)      Bill, 1994 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOEMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUARI SELJA): Sir, before I 
move the Bill, I want to make just one 
clarification. It appears there is a printing 
mistake in the title of the Copyright (Second 
Amendment) Bill listed in today's List of 
Business of the Rajya Sabha against my 
name, insofar as the word "Second" shown 
therein is concerned. Therefore, the title of the 
Bill may kindly be read as "The Copyright  
(Amendment)  Bill, 1994". 

Sir, I beg to move: 

"That the Bill further to amend the 
Copyright Act, 1957, as passed by the 
Lok Sabha, be taken into consideration." 

The Question was put and the mction was 
adopted. 

THE VICE-CHAIRMAN (SHRI SATISH 
AGARWAL): We shall now take up clause-
by-clause consideration of the Bill. There are 
no amendments. 

Clauses 2 to 24 were added to the Bill. 

Clause 1   the Enacting Formula and Mr. Raj 

Babar. 

KUMARI SELJA:   Sir, I   move: "That the 

Bill be passed." 

The question was put and the motion was 

adopted. 

THE VICE-CHAIRMAN (SHRI SATISH 

AGARWAL): I thank all the Members in this 

House for the excellent cooperation extended 

to me. 

KUMARI SELJA): Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI SATISH 

AGARWAL): You have to say thanks with 

regards. Anyway, let us take up the Special 

Mentions now. 
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SHRI JAGESH DESAI: I wi]I take my 
own time. 

THE VICE-CHARMAN (SHRI SATISH 
AGARWAL): Okay, let me have the list, 

 


